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आदेश/O R D E R  (ORAL) 
 

PER RAJPAL YADAV, JUDICIAL MEMBER: 
 
 

Present appeals have been directed at the instances of the assessee 

against separate orders of ld.CIT(A) dated 24.5.2018 passed for the Asstt.Year 

2013-14 on respective appeals of the assessee. 

 
2. The assessee has moved an application for early bearing of these appeals.  

It is contended in the application that on account of non-appearance of assessee, 

the ld.CIT(A) has dismissed appeals for want of prosecution.  Considering this 

smallness of the issue involved therein and non-adjudication of the issues on 

merit, we take up the appeals for out-of-turn hearing. 

 
3. With the assistance of the ld.representatives, we have gone through the 

record carefully.  Sub-section (6) of section 250 of the Act contemplates that 
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the ld.Commissioner of Income-tax (Appeals) shall frame the point in dispute, 

and thereafter record reasons in support of conclusions on those points.  A 

perusal of the impugned orders would reveal that both the appeals have been 

disposed of for want of prosecution, because in spite of notices the assessee 

failed to appear before the ld.CIT(A).  A perusal of sub-section (6) of section 

250 indicates that the ld.CIT(A) would be required to adjudicate the issue on 

merit after considering the statement of facts and assessment records.  Thus, 

due procedure has not been adhere to, and therefore, we set aside both the 

orders, and remit all these issues in both appeal to the file of the ld.CIT(A).  We 

direct the assessee to cooperate with ld.CIT(A) and not to delay the proceedings 

before him. Thus, both the appeals are allowed for statistical purpose. 

 
4. In the result, the appeals of the assessee are allowed for statistical 

purpose.  

Order pronounced in the Court on 16th November,  2018 at Surat.   
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